
THE ADDITIO DUTIES OF EXCISE -(GOODS OF 
SPECIAL AMENDMENT ACT, 1965 

No. 48 OF 1965 

[22nd December, 1965) 
\ 

An Act further to the Additional Duties of Excise (Goods 
of Special 

Be it enacted by ~ a r l i a m l n t  in the Sixteenth Year of the Republic 
of India as follows:- \ 

1. (1) This Act may Duties of Excise Shorttj,Q4, 
(Goods of Special Importance Act, 1965. and com- 

menee- 

(2) It  shall come into of April, 1966. ment. 

2. In the long title of the ~ad i t i ona l  Duties of Excise (Goods of Amend- 

58 1957. Special Importance) Act, 1951 (hereinafter referred to as the yi:t " 
principal Act), for the words, f i  and letters "dated the 14th title. 
day of December, 1961", the and letters "dated the 
12th day of August, 1965" 

3. In the principal Act, for the econd Schedule, the following SubStieu- 9 tion of 
Schedule shall be substituted, name1 :- new 

\ qchedule 

'THE SECOND S EDULE * 
(See section ) ti 

1. In this Schedule, "net any financial year, 
means the net proceeds of respect of sugar, 
tobacco, cotton fabrics, silk and rayon or 
artificial silk fabrics levied 

2. During each of the financial years c mmencing on and after 
the 1st day af April, 1966, there shall be k\ aid,- 

(a) to the State of Jammu and Kashmir a sum equal to 1.5 
per cent. of the net proceeds; 

for 
Second 

Schedule. 
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Nagaland a sum equal to 0.05 per cent. 

(c )  to each of th ed in the first column of 
the Table- 

in the second 
ent. of the net 

sugar, tobacco, cotton f silk fabrics, woollen fabrics 
and rayon or artifidal s 

-- 
I 

Percentage 

Andhsa Pradesh 235'24 7-42 
Assam 85-08 1.98 
Bihar 130.16 \ 6 -  17 
Gujarat 323 '45 7'43 
Kerala 5.65 
Madhya pradLsh 155- 17 4-62 
Madras 285.34 11.13 
Maharashtra . 637 '77 19.17 
My sore 100- 10 5-21 
Orissa 85-10 2, 58 
Punjab 175' 19 5.01 
Rajasthan . go. 10- 3' I7 
Uttar Pradesh .< 575; 8 1 
West Bengal . 280.41 

7-83 
11-93'. 

\ 


